
Case No.  5285057/2016
STATE
Versus
VINOD KUMAR

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: Ld. APP for State.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for  01.10.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No.  5283316/2016
STATE
Versus
PARDEEP GOEL

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: Ld. APP for State.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for  01.10.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No.  3283/2016
ROHIT KADYAN
Versus
SAME SINGH SISODIA

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: None.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for  01.10.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No.  3089/2016
KRISHAN
Versus
MAUJI RAM ORS.

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: None.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for  01.10.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No.  9776/2016
SATVIR TOMAR
Versus
RUCHITA MITTAL

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: None.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for  01.10.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No.  9933/2016
HARI SHANKAR BANSAL
Versus
NIHAL SINGH ORS

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: None.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for  01.10.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No.  5296732/2016
STATE
Versus
AKASH

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: Ld. APP for State.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for  01.10.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No.  5298006/2016
STATE
Versus
Rajeev

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: Ld. APP for State.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for  01.10.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No.  2158/2017
SUNITA DEVI
Versus
SUNIL KUMAR

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: None.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for  01.10.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020              



Case No.  4905/2017
STATE
Versus
SALEEM

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: Ld. APP for State.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for  01.10.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No.  4585/2017
KESH CHAND VERMA
Versus
PROPLARITY INFRATECT P LTD AND ANR

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: None.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for 03.10.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No.  1030/2018
STATE
Versus
NAVEEN KUMAR

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: Ld. APP for State.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for 03.10.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No.  1995/2018
MANOJ KUMAR
Versus
PRINCE CHAUHAN AND ANR

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: None.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for 03.10.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No.  2501/2018
M/S T.P.IMPEX LTD
Versus
RAJEEV AHUJA

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: None.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for 03.10.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No.  3335/2018
STATE
Versus
UNTRACE

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: Ld. APP for State.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for 03.10.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No. 4219/2018 
STATE
Versus
SAIDUL@BABU KHAN

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: Ld. APP for State.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for 03.10.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No.  3678/2018
ATUL JAIN
Versus
M/S ALD INFRATECH PVT LTD AND ORS

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: None.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for 03.10.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No.  4532/2018
STATE
Versus
VIRANDER KR

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: Ld. APP for State.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for 03.10.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No.  3960/2018
ATUL JAIN
Versus
ALD INFRATECH PVT. LTD. AND ORS.

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: None.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for 03.10.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020              



Case No.  4357/2018
MOHD. MUZIBUL
Versus
SUSHIL KUMAR SAXENA

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: None.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for 03.10.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No.  4863/2018
MANISH AGGARWAL
Versus
M/S S R TRADERS AND ORS.

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: None.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for 05.10.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No.  4771/2018
PANKAJ KOHLI
Versus
RAMDEV PANDEY

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: None.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for 05.10.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No.  4692/2018
TANVI BHATNAGAR
Versus
M/S C AND C TOWERS LIMITED AND ORS.

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: None.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for 05.10.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No.  6033/2018
STATE
Versus
PRAVEEN GUPTA AND OTHERS

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: Ld. APP for State.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for 05.10.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No.  5543/2018
AMAN SACHDEVA
Versus
CHETNA

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: None.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for 05.10.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No.  5827/2018
DELHI MEDICAL COUNCIL
Versus
DR.RAJESH KUMAR

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: None.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for 05.10.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No.  6862/2018
STATE
Versus
ASHOK @ MONU AND OTHERS

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: Ld. APP for State.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for 05.10.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No.  65/2019
STATE
Versus
HARISH

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: Ld. APP for State.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for 05.10.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No.  227/2019
STATE
Versus
BITTU SAHANI

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: Ld. APP for State.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for 05.10.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020              



Case No.  302/2019
STATE
Versus
NARESH GIRI

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: Ld. APP for State.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for 05.10.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No.  531/2019
STATE
Versus
DHARMENDER

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: Ld. APP for State.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for 06.10.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No.  731/2019
 STATE
Versus
MD. IRSHAD @ MOTTA

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: Ld. APP for State.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for 06.10.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No.  758/2019
STATE
Versus
ANKUR

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: Ld. APP for State.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for 06.10.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No.  900/2019
EVUAR HERBAL PVT. LTD.
Versus
ADITYA KUMAR

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: None.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for 06.10.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No.  901/2019
EVUAR HERBAL PVT. LTD.
Versus
LOVE KUMAR

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: None.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for 06.10.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No.  1057/2019
RENU BALA
Versus
BABITA AND ORS

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: None.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for 06.10.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No.  1950/2019
SAFE FINLEASE PVT. LTD.
Versus
NASIM AHMED (MUNSHI)

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: None.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for 06.10.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No.  2104/2019
SHANTI DEVI
Versus
JYOTI AND ANR

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: None.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for 06.10.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No.  3601/2019
STATE
Versus
RAJESH

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: Ld. APP for State.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for 06.10.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020              



Case No.  3481/2019
DHANI RAM MITTAL
Versus
RADHE SHAM

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: None.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for 06.10.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No.  4379/2019
STATE
Versus
ROHIT AND ORS

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: Ld. APP for State.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for 07.10.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No.  4309/2019
STATE
Versus
INDERJEET SINGH

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: Ld. APP for State.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for 07.10.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No.  5936/2019
STATE
Versus
JITENDER

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: Ld. APP for State.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for 07.10.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No.  6229/2019
M/S BHARAT CONSULTANTS
Versus
SHIV KUMAR

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: None.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for 07.10.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No.  6683/2019
STATE
Versus
ROHTASH

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: Ld. APP for State.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for 07.10.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No.  6494/2019
JANEALAM MALIK
Versus
PAPPAN KHAN

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: None.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for 07.10.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No.  257/2020
STATE
Versus
SHEIKH SARIFUL

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: Ld. APP for State.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for 07.10.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No.  615/2020
anil kumar jain
Versus
M/S MAHABIR PARSHAD SATISH KUMAR

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: None.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for 07.10.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No.  717/2020
RAMBIR
Versus
NISHAT CHANDRA PANDEY

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: None.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for 07.10.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020              



Case No.  465/2020
STATE
Versus
SHAHRUKH @ PARWANA

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: Ld. APP for State.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for 07.10.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No.  466/2020
STATE
Versus
UNTRACE

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: Ld. APP for State.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for 08.10.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No. 467/2020 
STATE
Versus
UNTRACE

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: Ld. APP for State.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for 08.10.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No.  1259/2020
ANIL JAIN
Versus
M/S MAHABIR PRASAD SATISH KUMAR

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: None.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for 08.10.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No.  1261/2020
SHAKUNTALA DEVI
Versus
M/S MAHABIR PARSAD SATISH KUMAR

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: None.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for 08.10.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No.  803/2020
STATE
Versus
SHRAVAN KUMAR

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: Ld. APP for State.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for 08.10.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No.  1402/2020
STATE
Versus
CHANDER MANI @ RAJU

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: Ld. APP for State.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for 08.10.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No.  1490/2020
STATE
Versus
BABLU @ BALLU

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: Ld. APP for State.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for 08.10.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No.  2896/2019
PHOOL SINGH
Versus
RAVI RANJAN KUMAR

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: None.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for 08.10.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No.  5281495/2016
STATE
Versus
PREM CHAND @ DABBAL

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: Ld. APP for State.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for 12.10.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No.  5285059/2016
STATE
Versus
VIKASH TOMAR

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: Ld. APP for State.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for 12.10.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020              



Case No.  5287403/2016
STATE
Versus
MAHESH RANA

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: Ld. APP for State.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for 12.10.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No.  5281152/2016
STATE
Versus
SUBHASH @ KALU

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: Ld. APP for State.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for 12.10.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No.  5286864/2016
STATE
Versus
AKHLESH KUMAR

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: Ld. APP for State.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for 12.10.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No.  5292387/2016
STATE
Versus
MOHD FURKAN

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: Ld. APP for State.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for 13.10.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No.  5291848/2016
STATE
Versus
JABAR SINGH @ VIJAY

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: Ld. APP for State.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for 13.10.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No.  5294337/2016
STATE
Versus
KAPOOR SINGH

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: Ld. APP for State.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for 13.10.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No.  5295347/2016
STATE
Versus
PAWAN @ MONU

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: Ld. APP for State.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for 13.10.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No.  1170/2017
STATE
Versus
Parnav Alok Majumdar

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: Ld. APP for State.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for 14.10.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No.  3172/2017
STATE
Versus
Bijender

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: Ld. APP for State.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for 14.10.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No.  4812/2017
STATE
Versus
HARISH

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: Ld. APP for State.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for 14.10.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020              



Case No.  4815/2017
STATE
Versus
NAND KISHORE

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: Ld. APP for State.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for 14.10.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No.  416/2018
STATE
Versus
LALITA DEVI

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: Ld. APP for State.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for 15.10.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No.  1227/2018
STATE
Versus
ASHOK

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: Ld. APP for State.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for 15.10.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No.  3740/2018
STATE
Versus
SOUKIN

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: Ld. APP for State.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for 15.10.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No.  3919/2018
STATE
Versus
SONIA

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: Ld. APP for State.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for 15.10.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No.  3978/2018
STATE
Versus
AAJMERA

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: Ld. APP for State.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for 16.10.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No.  4465/2018
STATE
Versus
SUNIL KUMAR SHARMA

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: Ld. APP for State.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for 16.10.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No.  4839/2018
STATE
Versus
SATENDER KUMAR AND OTHERS

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: Ld. APP for State.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for 16.10.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No.  2874/2019
STATE
Versus
KARTAR SINGH

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: Ld. APP for State.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for 16.10.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No.  5845/2019
STATE
Versus
ISRAR ALI

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: Ld. APP for State.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for 16.10.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020              



Case No.  5282629/2016
STATE
Versus
RAJENDER ORS.

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: Ld. APP for State.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for 04.08.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No.  11383/2016
SAFE FINLEASE PVT LTD.
Versus
SURAJ

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: None.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for 07.10.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No.  11558/2016
PUNJAB AND SIND BANK
Versus
PAWAN KUMAR BHARDWAJ

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: None.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for 07.10.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No.  5289/2017
M/S A.S. FOOTWEAR
Versus
M/S VAS DATA SERVICES P LTD AND ORS

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: None.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for 07.10.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No.  1747/2018
RAVE FOOTGEARS
Versus
VAS DATA SERVIES P LTD AND ORS

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: None.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for 07.10.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No.  2322/2018
REKHA SHARMA
Versus
ANU KAPOOR

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: None.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for 08.10.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No.  3119/2018
KRISHAN KUMAR JHA
Versus
ALKA JHA AND ORS

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: None.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for 08.10.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No.  3324/2018
SONAL SACHDEVA
Versus
SADHNA BATRA AND ORS

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: None.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for 08.10.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No.  3803/2018
UMESH KUMAR SONI
Versus
SANDEEP AND ORS.

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: None.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for 08.10.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No.  3723/2016
SWATI WAHI
Versus
HITESH MALHOTRA

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: None.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for 05.08.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020              



Case No.  3725/2016
KAVIT WAHI
Versus
SNEHA MALHOTRA

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: None.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for 05.08.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No.  2117/2017
GEETA
Versus
NISHA JAIN AND ORS

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: None.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for 06.08.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No.  4502/2017
GAURAV PAWAR
Versus
VICKY NAGWAL

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: None.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for 06.08.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No.  9426/2016
GIRVER SINGH
Versus
NAVEEN CHAUHAN

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: None.

Issue notice to the parties and to their respective counsels for 18.07.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No.  4314/2017
TP IMPEX LTD
Versus
DIAMOND DISTRIBUTORS

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: None.

Issue notice to the parties and to their respective counsels for 18.07.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No.  5170/2017
KUVENDER SINGH
Versus
MANOJ AND UNKNOWN

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: None.

Issue notice to the parties and to their respective counsels for 18.07.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No.  2445/2018
STATE
Versus
KESHAV SHARMA

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: Ld. APP for State.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for 18.07.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No.  2991/2018
 M/S T P IMPEX
Versus
M/S ASHIRAWAD BATTARY

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: None.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for 11.08.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No.  1737/2019
STATE
Versus
SATISH CHANDER VISHKARMA

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: Ld. APP for State.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for 11.08.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No.  2626/2019
STATE
Versus
TASLIMA

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: Ld. APP for State.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for 26.08.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020              



Case No.  4837/2018
STATE
Versus
SUBHASH AND OTHERS

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: Ld. APP for State.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for 26.08.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No.  6031/2018
STATE
Versus
SAVITRI DEVI

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: Ld. APP for State.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for 27.08.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No.  3833/2019
STATE
Versus
FAISAL

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: Ld. APP for State.

Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned.

Matter be now listed for 27.08.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



Case No.  4025/2016
AJIT CHANDER
Versus
PRAVEEN KUMAR

In view of COVID 19 pandemic, the regular functioning of this court has been
suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in
terms  of  letter  no.  17/DHC/2020  dated  14.06.2020  and  order  no.  21989-
2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters
pending  at  the  stage  of  arguments  is  being  conducted  through  video  conferencing  using
CISCO Webex App.

04.07.2020

Present: None.

Issue notice to the parties and also to their counsels for 21.07.2020.

 

   (Divya Malhotra)           
           MM-01/North/Rohini Courts

     04.07.2020             



FIR No.  496/2019.
PS Narela.

 Proceedings  conducted  through  video  conferencing  due  to
COVID-19.

04.07.2020

This is an application for release of Redme Mobile Phone on superdari.

Present: Ld. APP for State.

Ld. Counsel for the applicant.

Upon submissions of ld. Counsel, same stands dismissed as withdrawn.

Copy of  the order  be sent  to ld.  Counsel  for applicant  via any of the electronic

modes.

   (Divya Malhotra)           
          MM-01/North/Rohini Courts

     04.07.2020



FIR No.  339/2020.
PS Bh. Dairy.

 Proceedings  conducted  through  video  conferencing  due  to
COVID-19.

04.07.2020

This  is  an  application for release  of  vehicle  bearing  no.  DL 10  SC 1980  on

superdari.

Present: Ld. APP for State.

More time is sought for getting the RC of the vehicle verified.

Allowed.

Let fresh reply be called for 07.07.2020.

   (Divya Malhotra)           
          MM-01/North/Rohini Courts

     04.07.2020            



FIR No.  130/2020.
PS Narela.
State VS Bijender.

 Proceedings  conducted  through  video  conferencing  due  to
COVID-19.

04.07.2020

This is an application for supply of chargesheet to the accused.

Present: Ld. APP for State.

Let the application be put up with file on 10.07.2020.

   (Divya Malhotra)           
          MM-01/North/Rohini Courts

     04.07.2020            



FIR No.  231/2020.
PS Narela.

 Proceedings  conducted  through  video  conferencing  due  to
COVID-19.

04.07.2020

This is  an application for release of vehicle bearing registration
No.  HR  10  AG  4963  on  superdari  moved  on  behalf  of  registered  owner
Virender Mehra.

Present: Ld. APP for the State.

 

 Report of IO perused.

The prosecution has no objection if the vehicle in question be released

to its applicant/Registered owner.

In these circumstances the aforesaid vehicle bearing registration No.

HR 10 AG 4963 is released to the applicant/registered owner in compliance of judgment

of Hon'ble Delhi High Court in Manjeet Singh Vs State (Crl. M.C. No. 4485/2013 and Crl.

M.C. No.16055/2013) subject to the following conditions:

    1. IO shall get the vehicle valued from a proper valuer and shall take a valuation
report in this regard from the valuer as per rule;

    2. Vehicle in question be released to its applicant/registered owner only subject
to furnishing of security bond/indemnity bond as per valuation report to the satisfaction of
the concerned IO/SHO.  

    3. IO shall prepare detailed panchnama also mentioning the colour, appearance,
engine number, chassis number, registered owner and necessary details of the vehicle;

    4. IO shall take the coloured photographs of the vehicle from different angles
and also of the engine number and the chassis number of the vehicles;

    5. The photographs should be attested and counter signed by the complainant,
accused as well as by the person to whom the custody is handed over and the applicant;

    6. IO  is  further  directed  to  verify  the  ownership  of  the  said  vehicle  before
releasing of the same.

Copy  of  this  order  be  given  dasti  to  the  applicant  via  any  of  the
electronic modes.

Copy of this order be also sent to SHO concerned for compliance.

   (Divya Malhotra)           
          MM-01/North/Rohini Courts

     04.07.2020            



FIR No.  3911/2020.
PS Bh. Dairy.

 Proceedings  conducted  through  video  conferencing  due  to
COVID-19.

04.07.2020

This is  an application for release of vehicle bearing registration
No. HR 10Y 8124 on superdari moved on behalf of registered owner Amit.

Present: Ld. APP for the State.

 

 Report of IO perused.

The prosecution has no objection if the vehicle in question be released

to its applicant/Registered owner.

In these circumstances the aforesaid vehicle bearing registration No.

HR 10Y 8124  is released to the applicant/registered owner in compliance of judgment of

Hon'ble Delhi High Court in Manjeet Singh Vs State (Crl. M.C. No. 4485/2013 and Crl.

M.C. No.16055/2013) subject to the following conditions:

    1. IO shall get the vehicle valued from a proper valuer and shall take a valuation
report in this regard from the valuer as per rule;

    2. Vehicle in question be released to its applicant/registered owner only subject
to furnishing of security bond/indemnity bond as per valuation report to the satisfaction of
the concerned IO/SHO.  

    3. IO shall prepare detailed panchnama also mentioning the colour, appearance,
engine number, chassis number, registered owner and necessary details of the vehicle;

    4. IO shall take the coloured photographs of the vehicle from different angles
and also of the engine number and the chassis number of the vehicles;

    5. The photographs should be attested and counter signed by the complainant,
accused as well as by the person to whom the custody is handed over and the applicant;

    6. IO  is  further  directed  to  verify  the  ownership  of  the  said  vehicle  before
releasing of the same.

Copy  of  this  order  be  given  dasti  to  the  applicant  via  any  of  the
electronic modes.

Copy of this order be also sent to SHO concerned for compliance.

   (Divya Malhotra)           
          MM-01/North/Rohini Courts

     04.07.2020            



FIR No.  11511/2019.
PS Bh. Dairy.
State VS Akash @ Nakta.

 Proceedings  conducted  through  video  conferencing  due  to
COVID-19.

04.07.2020

This is an application for grant of bail moved on behalf of the accused.

Present: Ld. APP for State.

Ld. Counsel for the applicant/ accused.

The application has already been decided on 02.07.2020.

Ld. Counsel seeks to withdraw the present application.

Accordingly, the same stands dismissed as withdrawn.

Copy of  the order  be sent  to ld.  Counsel  for applicant  via any of the electronic

modes.

   (Divya Malhotra)           
          MM-01/North/Rohini Courts

     04.07.2020            



FIR No.  12495/2020.
PS Bh. Dairy.
U/s 379/411/34 IPC.
State VS Hari Mohan S/o Prema Ram.

 Proceedings  conducted  through  video  conferencing  due  to
COVID-19.

04.07.2020

This is an application seeking interim bail moved on behalf of the accused.

Present: Ld. APP for State.

Sh. R. Ramachandran, ld. LAC for accused/ applicant.

Reply received.

Accused is stated to be in JC since 16.06.2020.

Heard.  Record perused.

In view of directions contained in the HPC minutes of the Delhi High Court dated

18.05.2020, the applicant/ accused Hari Mohan S/o Prema Ram is hereby admitted to interim

bail for a period of 45 days from the date of his release on furnishing of personal bond in sum

of  Rs.15,000/-  subject  to  the  satisfaction  of  concerned  Jail  Superintendent  with  following

conditions:

1. That accused shall not indulge into similar offence or any other offence in the

event of release on interim bail;

2. That accused shall not tamper with the evidence in any manner;

3.  That  in case of change of residential  address,  accused shall  intimate the court

about the same and shall keep his mobile phone switched on at all times; and

4. That accused shall surrender before the authorities concerned after the expiry of 45

days from the date of release.

Application stands disposed off.

Copy  of  the  order  be  sent  to  Jail  Superintendent  through  email/  dispatch  rider
deputed in this court by the jail authority.

Copy of the order be also sent to ld. Counsel via any of the electronic modes.

   (Divya Malhotra)           
          MM-01/North/Rohini Courts



     04.07.2020            



FIR No.  12495/2020.
PS Bh. Dairy.
U/s 379/411/34 IPC.
State VS Mohan S/o Subodhi.

 Proceedings  conducted  through  video  conferencing  due  to
COVID-19.

04.07.2020

This is an application seeking interim bail moved on behalf of the accused.

Present: Ld. APP for State.

Sh. R. Ramachandran, ld. LAC for accused/ applicant.

Reply received.

Accused is stated to be in JC since 16.06.2020.

Heard.  Record perused.

In view of directions contained in the HPC minutes of the Delhi High Court dated

18.05.2020, the applicant/ accused Mohan S/o Subodhi is hereby admitted to interim bail for a

period of  45  days  from the date  of  his  release  on furnishing of  personal  bond in  sum of

Rs.15,000/- subject to the satisfaction of concerned Jail Superintendent with following conditions:

1. That accused shall not indulge into similar offence or any other offence in the

event of release on interim bail;

2. That accused shall not tamper with the evidence in any manner;

3.  That  in case of change of residential  address,  accused shall  intimate the court

about the same and shall keep his mobile phone switched on at all times; and

4. That accused shall surrender before the authorities concerned after the expiry of 45

days from the date of release.

Application stands disposed off.

Copy  of  the  order  be  sent  to  Jail  Superintendent  through  email/  dispatch  rider
deputed in this court by the jail authority.

Copy of the order be also sent to ld. Counsel via any of the electronic modes.

   (Divya Malhotra)           
          MM-01/North/Rohini Courts

   04.07.2020         
    


